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DRIGINAL APPLICATION NG,435 of 1987

(BRDERS OF THE TRIBUNAL).

The applicant herein, who was working as

Yard Khalasi in Lallaguda Loca Running Shed, Secun-
derabad filed this applicat?dn saaking'é direction

to the respondents to regularisé the services of=the
appdicant. in the post of Yard Khalasi as he had acquired
temporary status on completion of six months cont?nucus
service froﬁ the datg offhis appointmant iﬁ terms of
paragrapﬁ 2501 of the Indian Railway Establishment
Manual and deplare his seniority ;nd also make him

eligible for promotion teo the higher post.

2, This case is covered by our decision in a similar
case, viz., 0.A.No,356 of 1986, Our order dated 24-10-.1986 -

in the said application reads as follows :-

T

"The applicants hérein are Yard Khalasis attached

to Loco. Ruhning Shedy; Secunderabad division of the
South'CentrallRailuay.' The applicants have been
working as Khélasis since long years aéo. They

seek a declarétion that they are entitled to count
their seniority from the'date'of completion of siﬁ
‘months continuous service, i.e., from the date they
acquire - temporary status as Yard Khalasis. They
also seek a direction to the respondents to prepare,

-
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publish andrevise the senierity list showing
the applicants at the appropriate place in the

revised seniority list,

In a similar matter .in W.P.No,4058/82 the High
Court by an order dated 25-10-84 had given the

PGllGUlng among other directions :-

"1, that the petitioners herein are entitged
to count their ssniority from the date of their
completion of six months continucus service Prom
the date they acquired temporary status in the |

category.

2. That the respondents herein are directed
to prepare the seniority list accordingly and pub-

lish and communicate the same, "

The pstitioners® base is éxactly similar to that

in U.P,4058/82, The petitioﬁars contend that some

of the petitioners in W.P, in the High Court were
their juniors andfollouing the High Court's |direc-

| tion-their juniors have acquired temporary status,

_The gnly reason that the applicants have notbeen
given ths same benefit as their juniofs is that

they did not join iﬁ the W.P, before the High Court.

After having heard Mr.M,Suryanarayana Nurthy, Learned
.Counsel for the applicant and of Sri N,R, Dauaraj,‘
Standlng Counsel for Railways, we direct that the
respondents do give to the petitioners temporary
status from the date of completion of six months
~continuous ssrvice ms Yard Khalasis, The respondents
are further directed to perpare a senlorlty llst
inbluding the names of the petltloners who have com-
pleted the six months continuous service an& commu-

nicate the same,

T:me-llmlt for cemplying u1th these directions is
Pixed = as 45 days from the date of receipt of this
order., With these dirsections, the application is
disposed of," | . ‘
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3. The same orqér ui}{ apply to the applicant

in the present Applicetion also, After hearing

the Counsel fPor the Learned‘COQnsel Pér the Appli-
cant and Mr.N.R,Devaraj, Standing Counsel-For the
Railvays, we digédt ek the respordents to implement

the order of this Tribunal extracted above in the

present case also within 45 days from the date of

receipt of this DOrder. With these directions, the

apnlication is disposed of. No costs.
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(8.N.JAYAS IMHA)  (D.SURYA RAO)
Vice-Chairman, Member(JUdl,)

31st August, 1987,
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